
IN Fd C:TL bNINIr 	TRj1L 
'J C-CCH: dJTTOi 

ORIGINAl APPLL I, 	477 CF 1993 

N -te of decjsj9r: 3rd e irv, 9Yl 

Jykrjshn 	i sr 	 .. 
. 

ye r S S 

Unjn of India & Others 

( FOR  

Sn - r!ceflt S 

Nhether it he referred to the reporters or not? Nr 

Whether it be circu1ted to alithe Benches of the / 
Central Admjnjstrntjve Tribne1g or not? 

6, L 

(H.RrJV
~~_ 

"j.) (K.P.ACHARYA) MMBER(ANM 	iVE) 
03 FEA 94 

1 



CENTRAL 1DM INISTPAT IV TRIBUNAL  
CtyrT?.CK BENCH :CUTT'CK 

OiIGINAL APPLIAT C 101 IC: 477 OF 1993 

1)ate of decision: 3r6 JEnjrv,1994 

Jayakrishna MiE.hr- 	 ... 	 7ooijcnt 

Versus 

Union of India & Others 	 espondents 

For the Applicant 	: Mr.Satrughna ia5,ACvocate 

For the Respondents : Mr. shok Misra,Senior Stenain 
CoJnsel(Centrel), 

—.— e—.— 
tt 	>. co.r' :— 

TH 1-10NOURABL MR.K.P. ACHARYA,VICECHAIRN 

THE HoNOJ:.ABL MR 	RAJEI)RA PRA]D ,M E3E'R 

— e —.—.— 

ORDE R 

	

K.P.ACHRYA,V.C. 	 This case came uo for aemission and hEaring 

today. 

In this application under section 19 of the 

Administrative Tribunals Act,1985,the petitioner prays 

that t i-is Bench may cancel the orcer passed by the 

competent authority allowing mutual transfer between 

Opo.Party N0s4 and 5 and further more orders be passed 

transferring the petitioner to Nimapara  Sub DiviSion. 

Pëtitlônet is nboworking in Ashoka Nagar 

PoSt Office at Bhubaneswr as Postm.an.OpoSite Prty 

No,4 Who WS working as a Postman in B.,J.B.Nagar 
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Post Office has been transferred to Kakatpur and in 

his plaCe,OpOSite Party No.5 has been transferred 

from Kakatpur to 3.J.3.Naga.r Post Gffice.Prayer of 

the etjtioner is to order cancellation of the 

transfer between Opoosite Party Nos.4 and 5 and also 

give a posting to the petitioner by transferring him 

to Nimapra Sib Division. 

4. 	e have heard Nr.Satrughna Lis learned 

counsel appeariflg for the petitioner and !r. shok 

Misra learned Senior Standing counsel(Central) In our 

considered view,we have no power to give a posting 

C to any employee unoer the Government,It is for 

' 	the cothtent authority wh has to give a posting 

L 	
j 	

order.But adrnittedly,the petitioner is an orthopadiCally 
IJ 

LC 
\vA 	 handicapped person.Therefore,We feel that the concerned 

\Oi 
authority should take a sympathetic view over the 

14  
petitioner who woulJ f ftc a repreSenttiofl before the 

competent authority who may consider the same with 

utmost symthy and dispose it of according to law. 

5. 	Thus, the application is 5ccordingly disposed 

of leaving the :rt es to beer their OWfl costs. 

Member(Adrfli iS rntive) 	 VtceChairrrer 

03 AEA 9. 
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